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SYNOPSIS 

The present Application is being filed under Sections 14, 15 and 20 of 

the National Green Tribunal Act, 2010 highlighting a substantial question 

relating to environment i.e. widespread pollution in the water of river 

Subarnrekha. Recently, on 01,04,2026 (Wednesday) when the local 

community members reached the banks of river Subarnrekha near 

Babudih Lal Bhatta, Jamshedpur huge number of fishes were found dead 

in the Subarnrekha river and there was foul smell everywhere which also 

became a concern of Public Health.        

According to media reports the main cause of death of these fish is water 

pollution believed to be caused by hypoxia (lack of oxygen). It is 

submitted that when industrial waste and sewage-contaminate the water 

having high load of biological oxygen demand (BOD) and Chemical 

Oxygen Demand (COD) enter the river without treatment it reduces the 

Dissolved Oxygen (DO) level in receiving water bodies. When the level 

of dissolved oxygen in the water falls below 4 mg/L, aquatic life starts 

suffocating. At the same time, the increased level of ammonia from 

industrial chemicals makes it even more deadly. 

In 2010 Jamshedpur Notified Area Committee (JNAC) had made a plan 

to make Subarnrekha river pollution-free but this is far from being done. 

Despite the strict instructions of the Jharkhand High Court and NGT to 

set up a Sewage Treatment Plant (STP), the river remains in the same 

condition on the ground. 

The river Subarnrekha originates 15 kms south of Ranchi on 

Chhotanagpur plateau and passes through Ranchi, Seraikela-

Kharsawan, East Singhbhum in Jharkhand; Paschim Medinipur in West 

Bengal and Balasore districts in Odisha where finally it drains into Bay of 

Bengal. This is 395 km-long smallest seasonal river of India’s inter-state 

river basins having total catchment area of 19,296 sq. km out of which 
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68.4 % (13,193 sq. km) falls in Jharkhand. However, the river faces 

numerous challenges due to urbanization, industrial pollution, and habitat 

degradation which has led to significant pollution levels, affecting both 

the river’s ecosystem and the health of communities relying on its waters.   

It is submitted that after the Chandil reservoir the flow of river from 

Jamshedpur city is inadequate to maintain ecological flow in spite 

meeting of major tributaries i.e river Kharkhai.  Several industrial units 

including red category industries e.g. Integrated Steel Plants, Thermal 

Power Plants are situated in the Jamshedpur city and its adjoining 

industrial areas i.e. Adityapur and Kandra not only withdraw the water of 

river Subernrekha but also discharge their effluents in it.  

Three major urban bodies i.e., Jamshedpur Notified Area Committee, 

Mango Municipal Corporation, Jugsalai Nagarpalika and Adityapur 

Municipal Corporation failed to establish any sewage treatment plant to 

deal with domestic sewage. According to a report titled “National 

Inventory of Sewage Treatment Plants” published by the CPCB in March 

2021, estimated sewage generation for the State of Jharkhand is 1510 

MLD and total capacity (including proposed) is 639 MLD (12 STPs).  

1. Installed capacity is 22 MLD (1.45 %) against sewage 

generation of 1510 MLD. It shows that there is a gap of 1488 

MLD (98.55 %) in treatment capacity. 

2. Installed STPs can be operated at 100% of capacity. 

However, actual utilized capacity is only 15 MLD and 

meeting the consented norms.” 

Further, a newspaper article published in the daily newspaper “Prabhat 

Khabar” dated 30th March 2026 disclosed that river Subarnrekha which 

is a lifeline of Jamshedpur city is being polluted due to discharge of 

polluted water from nine drains and will continue to be polluted due 

unavailability of Rs. 72 crores to construct a Sewage Treatment Plant 

(STP) of 31.5 MLD. 
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It is submitted that polluted water poses a number of risks such as:   

 Health Risks: Contaminated water increases risk of 

gastrointestinal diseases, skin infections, and long-term 

exposure to toxins. 

 Ecological Damage: Aquatic biodiversity has collapsed in 

stretches of the river Subarnrekha, with dissolved oxygen 

levels often near zero. 

 Urban Crisis: Jamshedpur, where river Subarnrekha flows, 

faces severe air and water pollution, compounding public 

health emergencies.  

 
It is submitted that as per Section 24 of the Water (Prevention) and 

Control of Pollution) Act, 1974:-   

“(a) no person shall knowingly cause or permit any poisonous, 
noxious or polluting matter determined in accordance with such 
standards as may be laid down by the State Board to enter 
(whether directly or indirectly) into any 21[Stream or well or sewer 
or on land]; or 
 
(b) no person shall knowingly cause or permit to enter into any 
stream any other matter which may tend, either directly or in 
combination with similar matters, to impede the proper flow of the 
water of the stream in a manner leading or likely to lead to a 
substantial aggravation of pollution due to other causes or of its 
consequences.” 
 

The Water (Prevention) and Control of Pollution) Act, 1974 Act applies 

to streams, which term includes rivers, flowing or dry watercourses, 

natural or artificial inland waters, subterranean waters and sea or tidal 

waters, as well as wells. It applies to industries, operations or processes 

and treatment and disposal systems; ‘all persons’, that is, individuals, 

industries and municipal authorities; and to trade effluents as well as 

sewage effluents. 

The Directive Principles of State Policy, included in Part IV of the 

Constitution, provide that the State shall endeavour (a) to improve 

public health (Article 47); and (b) to protect and improve the 

environment (Article 48-A), are also important in this regard. Further, 

protection and improvement of the natural environment, including lakes 
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and rivers, has been identified as a fundamental duty of every citizen in 

the Constitution (Article 51-A(g). 

In MC Mehta v. Union of India (Municipalities case), AIR 1988 SC 

1115, a public interest litigation was filed seeking the enforcement of 

the statutory provisions which impose duties on municipal authorities 

and the SPCB constituted under the Water Act.. The Supreme Court 

observed that the municipal authorities have the statutory duty to 

prevent public nuisance caused by pollution of the river Ganga and 

therefore, the municipal corporation of Kanpur has to bear the major 

responsibility for river pollution near the city. The Court also took note 

of the fact that many of the provisions of the Water Act and the municipal 

laws for prevention and control of water pollution have just remained on 

paper without any adequate action being taken pursuant thereto. 

 
In another case, Vellore Citizens Welfare Forum v Union of India 

and Others , AIR 1996 SC 2715, the petitioner organization was 

concerned about water pollution resulting from the discharge of 

untreated effluents by tanneries and other industries into river Palar in 

the State of Tamil Nadu, which was a source of drinking water supply. 

The Supreme Court directed the constitution of an authority under the 

Environment Act to deal with the situation created by the tanneries and 

other polluting industries in the State. The authority was also directed 

to frame and execute scheme(s) for reversing ecological/environmental 

damage caused by pollution in the State. It also imposed pollution fine 

on all the tanneries, and ordered the closure of tanneries that fail to pay 

the fine.  

Section 17 of the NGT Act, 2010 imposes absolute liability in cases 

where death of, or injury to, any person (other than a workman) or 

damage to any property or environment has resulted from an accident 

or the adverse impact of an activity or operation or process, under any 
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enactment specified in Schedule I, then in such a case the person 

responsible shall be liable to pay such relief or compensation for such 

death, injury or damage, under all or any of the heads specified in 

Schedule II, as may be determined by the Tribunal. 

In Indian Council for Enviro-Legal Action v Union of India and 

Others , AIR 1996 SC 1446, among other claims, it was alleged that 

water in wells and streams in village Bichhri in Udaipur district in the 

State of Rajasthan had become unfit for consumption as a result of 

disposal of untreated toxic sludge from an industrial complex located 

within the limits of the village. The Supreme Court held that the 

respondents were absolutely liable to pay compensation for the harm 

caused by them to the villagers in the affected area and surrounding 

areas as well as to the environment. According to the Court, the power 

to levy costs required for carrying out remedial measures is implicit in 

the Environment Act.  

There is violation of Section 24 of the Water (Prevention and Control of 

Pollution) Act, 1974 and provisions of Environment (Protection) 

Act/Rules,1986. The violators are also liable to be saddled with 

imposition of Environmental Compensation/liability in terms of ‘Polluter 

Pays Principle’.  

Hence, the present Application.  
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List of Dates and Events 

      Date  Event 

23.03.1974 Water (Prevention and Control of Pollution) Act, 1974 

was enacted to provide for the prevention and control of 

water pollution, and for the maintaining or restoring of 

wholesomeness of water in the country. 

There is widespread pollution in the water of river 

Subarnrekha in and around Jamshedpur owing to the 

acts and omissions by Respondent State authorities like 

discharging of industrial and residential waste in river 

Subarnrekha. This act is in violation of Section 24 of the 

Water (Prevention and Control of Pollution) Act, 1974 

that prohibits the use of stream or any other water body 

for dumping of polluting matter. Any violation of Section 

24 of Water (Prevention and Control of Pollution) Act, 

1974 is punishable under Section 43 of the Water 

(Prevention and Control of Pollution) Act, 1974 and 

Environment (Protection) Act, 1986. 

1986 Environment (Protection) Act, 1986 was enacted. This 

Act provided for a robust mechanism legal framework for 

Environmental governance in India. It inter-alia, provides 

for a safeguards for prevention of environmental 

accidents and damages. 

The Environment (Protection) Rules, 1986 also enacted 

which set legally enforceable limits on the concentration 

of pollutants in waste water (effluent) that industrial units 

are permitted to discharge to different receiving 

environments.  These standards are detailed in 

Schedule I and VI of the rules and are mandatory for all 

industrial units in India. Compliance with the Standards 
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is crucial to protect and improve the quality of the 

environment and prevent environmental pollution. 

2010 In 2010 Jamshedpur Notified Area Committee (JNAC) 

had made a plan to make Subarnrekha river pollution-

free but this is far from being done. Despite the strict 

instructions of the Jharkhand High Court to set up a 

Sewage Treatment Plant (STP), the river remains in the 

same condition on the ground. 

01.04.2026  On 01,04,2026 (Wednesday) when the local community 

members reached the banks of river Subarnrekha near 

Babudih Lal Bhatta, Jamshedpur huge number of fishes 

were found dead in the Subarnrekha river and there was 

foul smell everywhere which also became a concern of 

Public Health.        

According to media reports the main cause of death of 

these fish is water pollution believed to be caused by 

hypoxia (lack of oxygen). It is submitted that when 

industrial waste and sewage-contaminated water having 

high load of biological oxygen demand (BOD) and 

Chemical Oxygen Demand (COD) enter the river without 

treatment reduces the Dissolved Oxygen (DO) level in 

receiving water bodies. When the level of dissolved 

oxygen in the water falls below 4 mg/L, aquatic life starts 

suffocating. At the same time, the increased level of 

ammonia from industrial chemicals makes it even more 

deadly. 

23.04.2026 Hence this Application 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH AT KOLKATA 

ORIGINAL APPLICATION NO.       OF 2026 

 

IN THE MATTER OF:- 

PRATIK SHARMA                                      …APPLICANT 

VERSUS 

STATE OF JHARKHAND & OTHERS        …RESPONDENTS 

MEMO OF PARTIES 

  PRATIK SHARMA  

  son of Shri Kamlesh Sharma,  

  resident of H.No. 73,  

  Dimna Road, Jamshedpur,  

  Near Food Canvas, Mango,  

  East Singhbhum, Jharkhand-831012, 

  Email: pratiksharma.info@gmail.com                                                                     

Mobile: +91 7366068252                                                …APPLICANT 

VERSUS  

 

1. STATE OF JHARKHAND  

      through it’s Chief Secretary 

      Govt. of Jharkhand 1st floor, project building, 

      Dhurwa, Jharkhand, Ranchi- 834004  

      Email : cs-jharkhand@nic.in 

 

2. DEPUTY COMMISSIONER, EAST SINGHBHUM  

Office of the District Magistrate and Deputy Commissioner, 

East Singhbhum, Jamshedpur, Sakchi,  

Jamshedpur-831001 

Email: dc-jsr@nic.in 

 

3. JAMSHEDPUR NOTIFIED AREA COMMITTEE (JNAC)    

through it’s Executive Officer 

Sakchi, Jamshedpur-831001 

Email: jnacjsr@gmail.com  
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4.  MANGO MUNICIPAL CORPORATION, 

 through it’s Executive Officer 

 Gandhi Maidan In Front of Hanuman Mandir, 

 New Purulia Road Mango  

 Jamshedpur East-Singhbhum, Jharkhand- 831012 

Email: mangonotifiedarea@gmail.com 

5. JUGSALAI MUNICIPALITY 

through it’s Executive Officer 

Station Road Jugsalai, Jamshedpur 06 

Email: jugsalaimunicipality@gmail.com 

6. ADITYAPUR MUNICIPAL CORPORATION 

through it’s Executive Officer 

Kalpanapuri, Near S-Type Chowk,  

Adityapur, Jharkhand  

Email: mcadityapur@gmail.com 

7. JHARKHAND STATE POLLUTION CONTROL BOARD  

Through it’s Member Secretary,  

H.E.C., Dhurwa, Ranchi, Jharkhand- 834004 

Email:  info@jspcb.org / ranchijspcb@gmail.com     

8. WATER RESOURCE DEPARTMENT  

Through it’s Principal Secretary 

Nepal House, Doranda Jharkhand, Ranchi -834002 

                Email: wim-wrd-jhr@nic.in  

9. CENTRAL POLLUTION CONTROL BOARD 

 Through it’s Chairman  

 Parivesh Bhawan, East Arjun Nagar,  

 New Delhi-110032 

   Email ID: ccb.cpcb@nic.in   

                          

 ...RESPONDENTS 
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MOST RESPECTFULLY SHOWETH: 

I. The address of the Applicant’s counsel is given below for the service 

of notices of this application. 

II. The addresses of the Respondents are given above for the service 

of notices of this application. 

III. The present Application is being filed under Sections 14, 15 and 20 

of the National Green Tribunal Act, 2010 highlighting a substantial 

question relating to environment relating to widespread pollution in 

the water of river Subarnrekha. On 01,04,2026, when the local 

community members reached the banks of river Subarnrekha near 

Babudih Lal Bhatta, Jamshedpur huge number of fishes were found 

dead in the Subarnrekha river and there was foul smell everywhere 

which also became a concern of Public Health.  

IV. There is widespread pollution in the water of river Subarnrekha in and 

around Jamshedpur owing to the acts and omissions by Respondent 

State authorities like discharging of industrial and residential waste in 

river Subarnrekha. This act is in violation of Section 24 of the Water 

(Prevention and Control of Pollution) Act, 1974 that prohibits the use 

of stream or any other water body for dumping of polluting matter. 

Any violation of Section 24 of Water (Prevention and Control of 

Pollution) Act, 1974 is punishable under Section 43 of the Water 

(Prevention and Control of Pollution) Act, 1974, Environment 

(Protection) Act, 1986 and Polluter’s Pay Principle. As there is 

violation of a Schedule I enactment under the NGT Act, 2010 the 

Applicant has no other remedy except approaching this Hon’ble 

Tribunal.   

ARRAY OF PARTIES: 

1. That the Applicant is an environmentally concerned citizen and 

resident of Jamshedpur, East Singhbhum, State of Jharkhand. He is 
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a lawyer and also having concern on environmental issues who has 

been involved in various activities pertaining to good governance and 

environmental conservation in Jharkhand. 

2. That the Respondent No. 1 is the State of Jharkhand represented by 

its Chief Secretary, responsible for overall supervision of 

environmental issues in the State. Respondent No.2 is the Deputy 

Commissioner of East Singhbhum who is in-charge of the local 

administration. Respondent No. 3 to 6 are the municipal authorities 

of the area from where the Subarnrekha river passes and gets 

polluted due to act and omissions of these municipal authorities. 

Respondent No.7 is the Pollution Control Board of the State, 

represented by its Member Secretary, responsible for ensuring that 

steps are taken to abate and control pollution in the said State of 

Jharkhand. Respondent No.8 is responsible for the sustainable 

development, management, and optimal utilization of the state’s 

surface and groundwater resources. Respondent No.9 is the Central 

Pollution Control Board (CPCB) plays a crucial role in monitoring and 

controlling pollution and advising the Government, and setting 

standards for air and water quality  

FACTS LEADING TO THE FILING OF PRESENT APPLICATION: 
 

3. That the river Subarnrekha originates 15 kms south of Ranchi on 

Chhotanagpur plateau and passes through Ranchi, Seraikela-

Kharsawan, East Singhbhum in Jharkhand; Paschim Medinipur in 

West Bengal and Balasore districts in Odisha where finally it enters 

into Bay of Bengal.  It is a 395 km-long smallest seasonal river of 

India’s inter-state river basins having total catchment area of 19,296 

sq. km out of which 68.4 % (13,193 sq. km) falls in Jharkhand. 

However, the river faces numerous challenges due to urbanization, 

industrial pollution, and habitat degradation have led to significant 
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pollution levels, affecting both the river’s ecosystem and the health of 

communities relying on its waters.  

4. That after the Chandil reservoir the flow of river from Jamshedpur city 

is inadequate to maintain ecological flow in spite meeting of a major 

tributaries i.e river Kharkhai.  Several industrial units situated in the 

Jamshedpur city and its adjoining industrial areas i.e. Adityapur and 

Kandra not only withdraw the water of river Subernrekha but also 

discharge their effluents in it. Three major urban bodies i.e., 

Jamshedpur Notified Area Committee, Mango Municipal Corporation, 

Jugsalai Nagarpalika and Adityapur Municipal Corporation have 

failed to establish any sewage treatment plant to deal with domestic 

sewage.   

CPCB REPORT TITLED “NATIONAL INVENTORY OF SEWAGE 
TREATMENT PLANTS” 
 

5. That according to a report titled “National Inventory of Sewage 

Treatment Plants” published by the CPCB in March 2021, estimated 

sewage generation for the State of Jharkhand is 1510 MLD and total 

capacity (including proposed) is 639 MLD (12 STPs). The CPCB 

report further states that 

“Figure 4.11 depicts sewage generation, treatment capacity, 

operational capacity, actual utilization, complied capacity, 

capacities of non operational STPs, under construction STPs and 

proposed STPs. Based on the data analysis, following 

observations are made:  

1.  Installed capacity is 22 MLD (1.45 %) against sewage 
generation of 1510 MLD. It shows that there is a gap of 1488 
MLD (98.55 %) in treatment capacity. 

2. Installed STPs can be operated at 100 % of capacity. 
However, actual utilized capacity is only 15 MLD and meeting 
the consented norms.” 
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Copy of the National Inventory of Sewage Treatment Plants” 

published by the CPCB in March 2021 is annexed herewith as 

ANNEXURE-A1 

National Water Quality Monitoring Network (NWMP) 

6. That further, a newspaper article titled “Pollution Chokes 

Subarnarekha river in Jamshedpur: ₹72 Crore Sewage Project 

Stalled” published in the daily newspaper Avenue Mail dated 30th 

March 2026 disclosed that river Subarnrekha which is a lifeline of 

Jamshedpur city is being polluted due to discharge of polluted water 

from nine drains and will continue to be polluted due unavailability of 

Rs. 72 crores to construct a Sewage Treatment Plant (STP) of 31.5 

MLD. 

Copy of the newspaper article titled “Pollution Chokes 

Subarnarekha river in Jamshedpur: ₹72 Crore Sewage Project 

Stalled” published in the newspaper Avenue Mail dated 30th March 

2026 is annexed herewith as ANNEXURE-A2 

7. That the Central Pollution Control Board (CPCB) in collaboration with 

State Pollution Control Boards (SPCBs) in the States and Pollution 

Control Committees (PCCs) in Union Territories has established a 

National Water Quality Monitoring Network (NWMP) in order to 

assess status of water quality of water resources and to facilitate for 
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prevention and control of pollution in water bodies.  Under the 

NWMP, water samples are analyzed for 9 core parameters, 19 

general parameters, 9 trace metals and set of pesticides as per 

Guidelines on Water Quality Monitoring, 2017 issued by Ministry of 

Environment, Forest and Climate Change (MoEF&CC) analyzed 

water quality parameters are compared with the designated best use 

water quality criteria recommended by CPCB or primary water quality 

criteria for outdoor bathing notified under the Environment 

(Protection) Rules, 1986 or BIS Drinking Water Specifications i.e. 

IS:10500-2012 or water quality standards for coastal water 

depending on the use of water bodies.  The sampling location 

established under NWMP in the upstream and downstream of 

Subarnrekha river and its tributary (Kharkhai river) at Jamshedpur 

city is shown below: 

 

 

8. That from the data published by CPCB for water quality of river 

Subarnrekha in 2024 shows that SPCB, Jharkhand has not 

monitored level of Nitrate+Nitrite Nitrogen, Faecal Coliform, Total 

Coliform and Fecal Streprococci on the water samples collected at all 

the four sampling locations shown above on the google map whereas 

other SPCB have analysed the water samples for these four 
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parameters apart from Temperature, DO, pH, Conductivity and BOD.  

Even the SPCB, Jharkhand has failed to upload result of monthly 

water quality report of any sampling locations established under 

NWMP or published any reports on status of air, water or noise. This 

clearly shows about slackness of SPCB, Jharkhand to discharge their 

primary duty to control pollution  

 in the state. 

Copy of the data published by CPCB for water quality of river 

Subarnrekha in 2024 is annexed herewith as ANNEXURE-A3 

9. That it is submitted that the undermentioned table is developed from 

discharge guidelines given Schdeule I of the Environmental 

(Protection) Rules, 1986 but the SPCB has failed not setup any 

credential monitoring system to monitor level of these pollutants in 

Subarnrekha and Kharkhai river. 

 

 

Parameters 

Integrated Steel Plant Thermal Power Plant 

Coke 
Oven 

Sintering 
Plant 

Blast 
Furnace 

Steel Making 
Shop 
(Basic Oxygen 
Furnace) 

Rolling 
Mill Condenser 

Boiler 
blow 
down 

Colling 
Tower 
blow 
down 

Ash pond 
effluent 

Temperature           

not more 
than 50 
higher than 
intake 
water temp       

pH 6.8-8.5 6.8-8.5 6.8-8.5 6.8-8.5 6.0-9.0 6.5-8.5     6.5-8.5 

Suspended 
Solids 100.0 100.0 50.0 100.0 100.0   100.0   100.0 

BOD 30.0                 

COD 250.0                 

Oil and 
Grease 10.0 10.0 10.0 10.0 10.0   20.0   20.0 

Amonnical N 50.0   50.0             

Cyanide 0.2   0.2             

Phenol 1.0                 

Copper (Total)             1.0     

Iron (Total             1.0     

Zinc               1.0   

Chromium 
(Total)               0.2   

Phosphate               5.0   

Free available 
Chlorine               0.5   
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10. That it is important to consider that Ammonical N is very toxic in 

nature and a slight increase in receiving water causes gill tissue 

damage in fishes which leads to rapid breathing, gasping at surface. 

Similarly, Cyanide restricts the cells to use oxygen, even if it’s present 

in water at low concentration leading to internal suffocation (histotoxic 

hypoxia) in fish.  Cyanide acts very quickly due to which fish can die 

within minutes to hours particularly in closed or slow-moving waters.   

11. That it is submitted that CPCB has developed an Online Automated 

Alerts Generation Protocol for OCEMS (Emission & Effluent) in July 

2025 which shows that this protocol not yet functional as no 

information in this regard is available in public domain.  

Copy of the Online Automated Alerts Generation Protocol for OCEMS 

(Emission & Effluent) in July 2025 developed by CPCB is annexed 

herewith as ANNEXURE-A4  

PRESENT ISSUE  

12. That an article published in daily newspaper “Dainik Bhaskar” dated 

1st April 2026 quoting that more than 4 quintal fishes died in river 

Subarnrekha at Jamshedpur. Again, an article published in daily 

newspaper “Dainik Bhaskar” dated 4th April 2026 cover the reasons 

for death of more than 6 quintals of fishes quoted by Mr. Jitendra 

Kumar Singh, Regional Officer, State Pollution Control Board, 

Jharkhand.  According to Mr. Singh the reasons for death of fishes 

was due to low DO level caused by increase of runoff in drains due 

to rain fall.  The reasons given by Mr. Singh for low DO level is 

unscientific as increase in runoff due to rain can primarily bring only 

suspended materials and debris which cannot lower the DO level 

unless there is increase in the organic load.  The daily rainfall data 

available on NASA Website (annexed as Annexure-A5) shows that 

total rainfall between 09-12 March, 2026 was only 0.26 mm, 15-22 

March, 2026 was 23.77 mm and 26-31 March 13.09 mm.  Hence, if 
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increase of runoff in drains due to rain fall is sole factor for lowering 

the DO then fish mortality would also have been observed on 23rd 

March 2026.  He completely overlooked the characteristics of effluent 

released from red category industries such as iron & steel industries 

and thermal power plants located in the Jamsedpur city.   

Copy of the daily rainfall data available on NASA Website is annexed 

herewith as ANNEXURE-A5. 

13. That Mr. Jitendra Kumar Singh, Regional Officer, State Pollution 

Control Board, Jharkhand is also quoted that flow in river is almost 

nil and water is stagnant which means that there is no minimum 

ecological flow maintained in the river due to impounding of water in 

Subarnrekha river at Chandi by the authority of Water Recourse 

Department, Govt. of Jharkhand for the Subarnrekha Multipurpose 

Project in spite draining of water from Kharkhai riverat Jamshedpur 

city.  The daily newspaper article published in “Prabhat Khabar” dated 

11th April 2026 reported that water of river Subarnrekha and its 

tributary Kharkhai is highly polluted and even not fit for bathing 

purpose based on a detailed investigation undertaken by the SPCB, 

Jharkhand.  Surprisingly, the SPCB, Jharkhand again in the report 

remained silent on identification of industrial unit or drains 

responsible for making the river water unfit even for bathing purpose 

at Jamshedpur city.  

Copy of the Photograph and Media Reports highlighting the death of 

large number of fishes due to pollution in river Subarnrekha are 

annexed herewith as ANNEXURE-A6 (COLLY)  

14. That the SPCB has not made the report public or acted upon to erect 

proper signage along the Subarnrekha river warning the local 

inhabitant particularly underprivileged communities depend solely on  

the use the river water even for bathing purpose.  
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15. That although the Applicant does not have any personal 

grouse/complaint against any individual officer but does not have any 

trust on findings to be obtained from SPCB in instant matter as it is 

important to mention here that the very fact that post of Chairman and 

Member Secretary of SPCB is headed by non qualified persons in 

accordance with observation made in order of principal bench of NGT 

in Original Application 318 of 2013.  Most surprising is about officer 

who is still holding the post of Member Secretary against whom this 

Hon’ble Tribunal has given adverse findings. This Hon’ble Tribunal 

vide order dated 05.12.2019 in OA No. 23 of 2017 has already 

questioned the Chief Secretary, Jharkhand not to continue a 

particular officer as Member Secretary of the SPCB, Jharkhand.  

 
“The Member Secretary instead of answering the questions 

upfront chose to hedge around to deflect the questions 

posed to him. Considering the obvious ineptitude of the 

Member Secretary, option before this Tribunal is either to 

take coercive measures for failure and negligence of the 

Member Secretary or to require the Chief Secretary to look 

into the matter and take decision whether such important 

office as Member Secretary, State PCB should be headed 

by any other suitable, technically sound person with the 

ability of effective environmental governance. Such decision 

may be taken at the earliest so that public service functions 

assigned to such high office are discharged in a responsible 

manner.” 

 
Copy of the Order dated 05.12.2019 in OA No. 23 of 2017 is 

annexed herewith as ANNEXURE-A7 

16. That this Hon’ble Tribunal has issued directions, among others, 

for ensuring water quality and e-flow in the rivers, vide 

order/judgement dated 10.12.2015 and 13.07.2017 in Original 

Application (OA) 200 of 2014 and vide order dated 20.09.2018 

in OA No. 673 of 2018.  
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17. That it is submitted that CPCB along with IIT-Roorkee needs to 

suggest minimum eflow to be maintained in river Subarrekha and it’s 

tributaries. Based on report, authority of Subarnrekha Multipurpose 

Project needs to be directed to release sufficient water to maintain 

minimum ecological flow suggested by the CPCB. 

GROUNDS 

18. That the instant Application is being filed on the following 

grounds amongst others that the Applicant may take up at the 

time of hearing: 

A. Because the present Application is filed before the Hon’ble 

Tribunal highlighting a substantial question relating to 

environment .i.e.  widespread pollution in the water of river 

Subarnrekha.  

B. Because recently, on 01,04,2026 when the local community 

members reached the banks of river Subarnrekha near Babudih 

Lal Bhatta, Jamshedpur huge number of fishes were found 

dead in the Subarnrekha river and there was foul smell 

everywhere which also became a concern of Public Health.        

C. Because On 01,04,2026 (Wednesday) when the local 

community members reached the banks of river Subarnrekha 

near Babudih Lal Bhatta, Jamshedpur huge number of fishes 

were found dead in the Subarnrekha river and there was foul 

smell everywhere which also became a concern of Public 

Health.        

D. According to media reports the main cause of death of these 

fish is water pollution believed to be caused by hypoxia (lack of 

oxygen). It is submitted that when industrial waste and sewage-

contaminated water having high load of biological oxygen 

demand (BOD) and Chemical Oxygen Demand (COD) enter 
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the river without treatment reduces the Dissolved Oxygen (DO) 

level in receiving water bodies. When the level of dissolved 

oxygen in the water falls below 4 mg/L, aquatic life starts 

suffocating. At the same time, the increased level of ammonia 

from industrial chemicals makes it even more deadly. 

E. Because in 2010 Jamshedpur Notified Area Committee 

(JNAC) had made a  plan to make Subarnrekha river pollution-

free but this is far from being done. Despite the strict 

instructions of the Jharkhand High Court to set up a Sewage 

Treatment Plant (STP), the river remains in the same condition 

on the ground. 

F. Because It is submitted that polluted water poses a number of 

risks such as:   

 Health Risks: Contaminated water increases risk of 

gastrointestinal diseases, skin infections, and long-term 

exposure to toxins. 

 Ecological Damage: Aquatic biodiversity has collapsed in 

stretches of the river Subarnrekha, with dissolved oxygen 

levels often near zero. 

 Urban Crisis: Jamshedpur, where river Subarnrekha flows, 

faces severe air and water pollution, compounding public 

health emergencies.  

G. Because from the data published by CPCB for water quality of 

river in 2024 (annexed as Annexure-A3) says that SPCB, 

Jharkhand has not monitored level of Nitrate+Nitrite Nitrogen, 

Faecal Coliform, Total Coliform and Fecal Streprococci on the 

water samples collected at all the four sampling locations 

shown above on the google map whereas other SPCB have 

analysed the water samples for these four parameters apart 

from Temperature, DO, pH, Conductivity and BOD.  Even the 
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SPCB, Jharkhand has failed to upload result of monthly water 

quality report of any sampling locations established under 

NWMP or published any reports on status of air, water or noise. 

This clearly shows about slackness of SPCB, Jharkhand to 

discharge their primary duty to control pollution in the state. 

H. Because Ammonical N is very toxic in nature and a slight 

increase in receiving water causes gill tissue damage in fishes 

which leads to rapid breathing, gasping at surface. Similarly, 

Cyanide restricts the cells to use oxygen, even if it’s present in 

water at low concentration leading to internal suffocation 

(histotoxic hypoxia) in fish. Cyanide acts very quickly due to 

which fish can die within minutes to hours particularly in closed 

or slow-moving waters.   

I. Because an article published in daily newspaper “Dainik 

Bhaskar” dated 1st April 2026 quoting that more than 4 quintal 

fishes died in river Suberrekha at Jamshedpur. Again, an article 

published in daily newspaper “Dainik Bhaskar” dated 4th April 

2026 cover the reasons for death of more than 6 quintals of 

fishes quoted by Mr. Jitendra Kumar Singh, Regional Officer, 

State Pollution Control Board, Jharkhand. According to Mr. 

Singh the reasons for death of fishes was due to low DO level 

caused by increase of runoff in drains due to rain fall.  The 

reasons given by Mr. Singh for low DO level is unscientific as 

increase in runoff due to rain can bring only suspended 

materials and debris which cannot lower the DO level unless 

there is increase in the organic load.  The daily rainfall data 

available on NASA Website (annexed as Annexure-A5) shows 

that total rainfall between 09-12 March, 2026 was only 0.26 

mm, 15-22 March, 2026 was 23.77 mm and 26-31 March 13.09 

mm.   Hence, if increase of runoff in drains due to rain fall is 
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sole factor for lowering the DO then fish mortality would also 

have been observed on 23rd March 2026.  He completely 

overlooked the characteristics of effluent released from any iron 

& steel industries and thermal power plants located in the 

Jamshedpur city. 

J. Because Mr. Jitendra Kumar Singh, Regional Officer, State 

Pollution Control Board, Jharkhand has also quoted that flow in 

river is almost nil and water is stagnant which means that there 

is no minimum ecological flow maintained in the river due to 

impounding of water in Subarnrekha and Kharkhai river by the 

authority of Subarnrekha Multipurpose Project. The daily 

newspaper article published in “Prabhat Khabar” dated 11th 

April 2026 reported that water of river Subarnrekha and its 

tributary Kharkhai is highly polluted and even not fit for bathing 

purpose based on a detailed investigation undertaken by the 

SPCB, Jharkhand.  Surprisingly, the SPCB, Jharkhand again in 

the report remained silent on identification of industrial unit or 

drains responsible for making the river water unfit even for 

bathing purpose at Jamshedpur city.  

K. Because the SPCB has not made the report public or acted 

upon to erect proper signage along the Subarnrekha river 

warning the local inhabitant not to use the river water even for 

bathing purpose. Such act of SPCB is quite obvious and even 

the NGT vide order dated 05.12.2019 in OA No. 23 of 2017 has 

already questioned the Chief Secretary, Jharkhand not to 

continue the then officer as Member Secretary of the SPCB, 

Jharkhand.  

“The Member Secretary instead of answering the questions 
upfront chose to hedge around to deflect the questions 
posed to him. Considering the obvious ineptitude of the 
Member Secretary, option before this Tribunal is either to 
take coercive measures for failure and negligence of the 
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Member Secretary or to require the Chief Secretary to look 
into the matter and take decision whether such important 
office as Member Secretary, State PCB should be headed 
by any other suitable, technically sound person with the 
ability of effective environmental governance. Such decision 
may be taken at the earliest so that public service functions 
assigned to such high office are discharged in a responsible 
manner.” 

L. Because it is submitted that as per Section 24 of the Water 

(Prevention) and Control of Pollution) Act, 1974:-   

 
“(a) no person shall knowingly cause or permit any 
poisonous, noxious or polluting matter determined in 
accordance with such standards as may be laid down by the 
State Board to enter (whether directly or indirectly) into any 
21[Stream or well or sewer or on land]; or 
 
(b) no person shall knowingly cause or permit to enter into 
any stream any other matter which may tend, either directly 
or in combination with similar matters, to impede the proper 
flow of the water of the stream in a manner leading or likely 
to lead to a substantial aggravation of pollution due to other 
causes or of its consequences.” 

 
M. Because there is violation of Section 24 of the Water 

(Prevention and Control of Pollution) Act, 1974 and provisions 

of Environment (Protection) Act/Rules, 1986. The violators are 

also liable to be saddled with imposition of Environmental 

Compensation/liabilty in terms of ‘Polluter Pays Principle’.  

N. Because the Water (Prevention) and Control of Pollution) Act, 

1974 Act applies to streams, which term includes rivers, flowing 

or dry watercourses, natural or artificial inland waters, 

subterranean waters and sea or tidal waters, as well as wells. 

It applies to industries, operations or processes and treatment 

and disposal systems; ‘all persons’, that is, individuals, 

industries and municipal authorities; and to trade effluents as 

well as sewage effluents. 

O. Because The Environment (Protection) Rules, 1986 have set 

legally enforceable limits on the concentration of pollutants in 

wastewater (effluent) that industrial units are permitted to 

discharge to different receiving environments. These standards 
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are detailed in Schedule I and Schedule VI of the rules and are 

mandatory for all industrial units in India. Compliance with the 

standards is crucial to protect and improve the quality of 

Environment and prevent environmental pollution.  

P. Because the Directive Principles of State Policy, included in 

Part IV of the Constitution, provide that the State shall 

endeavour (a) to improve public health (Article 47); and (b) to 

protect and improve the environment (Article 48-A), are also 

important in this regard. Further, protection and improvement of 

the natural environment, including lakes and rivers, has been 

identified as a fundamental duty of every citizen in the 

Constitution (Article 51-A(g). 

Q. Because in MC Mehta v. Union of India (Municipalities 

case), AIR 1988 SC 1115, a public interest litigation was filed 

seeking the enforcement of the statutory provisions which 

impose duties on municipal authorities and the SPCB 

constituted under the Water Act.. The Supreme Court observed 

that the municipal authorities have the statutory duty to prevent 

public nuisance caused by pollution of the river Ganga and 

therefore, the municipal corporation of Kanpur has to bear the 

major responsibility for river pollution near the city. The Court 

also took note of the fact that many of the provisions of the 

Water Act and the municipal laws for prevention and control of 

water pollution have just remained on paper without any 

adequate action being taken pursuant thereto. 

R. Because in another case, Vellore Citizens Welfare Forum v 

Union of India and Others , AIR 1996 SC 2715, the petitioner 

organization was concerned about water pollution resulting 

from the discharge of untreated effluents by tanneries and other 

industries into river Palar in the State of Tamil Nadu, which was 
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a source of drinking water supply. The Supreme Court directed 

the constitution of an authority under the Environment Act to 

deal with the situation created by the tanneries and other 

polluting industries in the State. The authority was also directed 

to frame and execute scheme(s) for reversing 

ecological/environmental damage caused by pollution in the 

State. It also imposed pollution fine on all the tanneries, and 

ordered the closure of tanneries that fail to pay the fine.  

S. Because Section 17 of the NGT Act, 2010 imposes absolute 

liability in cases where death of, or injury to, any person (other 

than a workman) or damage to any property or environment has 

resulted from an accident or the adverse impact of an activity 

or operation or process, under any enactment specified in 

Schedule I, then in such a case the person responsible shall be 

liable to pay such relief or compensation for such death, injury 

or damage, under all or any of the heads specified in Schedule 

II, as may be determined by the Tribunal. 

T. Because in Indian Council for Enviro-Legal Action v Union 

of India and Others , AIR 1996 SC 1446, among other claims, 

it was alleged that water in wells and streams in village Bichhri 

in Udaipur district in the State of Rajasthan had become unfit 

for consumption as a result of disposal of untreated toxic sludge 

from an industrial complex located within the limits of the 

village. The Supreme Court held that the respondents were 

absolutely liable to pay compensation for the harm caused by 

them to the villagers in the affected area and surrounding areas 

as well as to the environment. According to the Court, the power 

to levy costs required for carrying out remedial measures is 

implicit in the Environment Act.  
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U. Because the State agencies who are the Respondents herein 

have failed in stop the water pollution of river Subarnrekha.   

V. Because the State agencies who are the Respondents herein 

have failed ensure that E-Flow in the river Subarnrekha is 

maintained.  

W. Because the latest photographs and media reports of April, 

2026 shows death of large number of fishes owing to water 

pollution in river Subarnrekha owing to industrial and residential 

waste discharged in it and the SPCB, Jharkhand has miserably 

failed in keeping in check the said water pollution. 

X. Because this Hon’ble Tribunal has issued directions, among 

others, for ensuring water quality and e-flow in the rivers, vide 

order/judgement dated 10.12.2015 and 13.07.2017 in Original 

Application (OA) 200 of 2014 and vide order dated 20.09.2018 

in OA No. 673 of 2018.   

Y. Because in this case the violators are liable to be saddled with 

imposition of Environmental Compensation/liability in terms of 

‘Polluter Pays Principle’.  

Z. Because as held by the Hon’ble Supreme Court in Indian 

Council for Enviro Legal Action vs. Union of India (1996) 5 

SCC 281 that:  

“26. Enactment of a law, but tolerating its 
infringement, is worse than not enacting a law at all. 
The continued infringement of law, over a period of 
time, is made possible by 32 adoption of such means 
which are best known to the violators of law. 
Continued tolerance of such violations of law not only 
renders legal provisions nugatory but such tolerance 
by the enforcement authorities encourages 
lawlessness and adoption of means which cannot, or 
ought not to, be tolerated in any civilized society. Law 
should not only be meant for the law-abiding but is 
meant to be obeyed by all for whom it has been 
enacted. A law is usually enacted because the 
legislature feels that it is necessary. It is with a view 
to protect and preserve the environment and save it 
for the future generations and to ensure good quality 
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of life that Parliament enacted the anti-pollution laws, 
namely, the Water Act, Air Act and the Environment 
(Protection) Act, 1986. These Acts and Rules framed 
and notification issued thereunder contain provisions 
which prohibit and/or regulate certain activities with a 
view to protect and preserve the environment. When 
a law is enacted containing some provisions which 
prohibit certain types of activities, then, it is of utmost 
importance that such legal provisions are effectively 
enforced. If a law is enacted but is not being 
voluntarily obeyed, then, it has to be enforced. 
Otherwise, infringement of law, which is actively or 
passively condoned for personal gain, will be 
encouraged which will in turn lead to a lawless 
society. Violation of anti pollution laws not only 
adversely affects the existing quality of life but the 
non-enforcement of the legal provisions often results 
in ecological imbalance and degradation of 
environment, the adverse effect of which will have to 
be borne by the future generations.” 
 

AA. Because in the case of in the cases of Research Foundation 

For Science Technology National Resource Policy v. Union 

of India and Anr and Vellore Citizens’ Welfare Forum v. 

Union of India and Ors. the Hon’ble Supreme Court 

respectively ended up with the conclusion that principles such 

as the precautionary principle, the polluter pays principle form 

an intrinsic part of the laws of the environmental laws of India.  

BB. Because the Hon’ble Supreme Court in A.P. Pollution 

Control Board v. Prof. M.V. Nayudu (Retd.) and 

Ors. case enabled the courts, tribunals and other 

environmental organisations to apply these principles 

when cases are registered in the tribunals or organisation. 

CC. Because Article 21 of the Indian Constitution emphasises 

on the basic right of every Indian inhabitant. The basic right 

mentioned in Article 21 is right to life and personal liberty. 

As simple as it can be put, polluting the surroundings of a 

locality would take away the basic right from the inhabitant. 

Pollution being the inevitable part of industrialisation, 
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community participation for protection of the environment 

is a duty of every citizen. Hence, the right to community 

participation for protection of the environment is 

considered to flow from Article 21 of the Constitution of 

India.  

DD. Because according to Section 20 of National Green 

Tribunal Act, the tribunal can apply the principles of 

sustainable development, the polluter pays principles and 

precautionary principle while passing any order, award or 

decision. 

EE. Because it the duty of every citizen under Article 51-A(g) 

of the Constitution of India to protect and improve the 

natural environment including plants, species, forests, 

lakes, rivers and wildlife, and to have compassion for living 

creatures.   

FF. Because Article 48-A of the Constitution of India 

mandates that the State is under a Constitutional obligation 

to protect and improve the environment and to safeguard 

the forest and wild life in the country. 

GG. Because the violators are liable to be saddled with 

imposition of Environmental Compensation/liability in terms of 

‘Polluter Pays Principle’.  

            LIMITATION 

The death of a large number of fishes in river Subarnrekha has 

happened on 01.04.2026. The relief prayed is under Sections 14 

and 15, limitation for which is 6 months and 5 years respectively 

when cause of action first arose. As the damage being caused to 

the Environment is recent and also the same is continuous and 
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recurring one due to water pollution prevalent in river Subarnekha. 

Hence, the present Application is within limitation of Section 14 and 

15 of the NGT Act, 2010. 

PRAYER 

In light of the above facts and circumstances, the Hon’ble Tribunal 

may be pleased to pass the following orders/ directions: 

i. Direct setting up of a Joint Committee led by CPCB to find out 

exact reasons for death of such large number of fishes and 

CPCB may be also asked to identify all the drains and outlet 

leading to river Subarnrekha and its tributary carrying 

treated/untreated industrial effluent and domestic swage and/or 

waste water and initiate action against these violators and/or  

ii. Direct setting up of a Joint Committee led by CPCB to identify 

drains and outlet leading to river Subarnrekha and its tributary 

carrying treated/untreated industrial effluent without installing 

OCEMS.  Analyse and submit a report based the OCEM data 

of industries releasing industrial effluent into Subarnrekha and 

its tributary for the period between 22nd March 2026 to 5th April 

2026 to which will facilitate to identify violating industries. 

iii. CPCB has developed an Online Automated Alerts Generation 

Protocol for OCEMS (Emission & Effluent) in July 2025 

(annexed as Annexure-A4) which is yet not functional as no 

information in this regard is available in public domain.  Hence, 

CPCB shall be directed to implement said protocol within 

stipulated time frame and data shall be also made available in 

public domain so that effective enforcement of environmental 

laws against violating industries can be ensured. 

iv. Direct imposition of environmental compensation on the 

culprits/violators for causing damage to the Subarnrekha river 

and/or 
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v. Direct imposition of environmental compensation/liability on 

Respondents-State Parties for failure on their part to stop 

pollution of river Subarnrekha and/or  

vi. Direct Respondent-SPCB to identify all the industrial units 

discharging their treated/untreated effluent into the river 

Subarnrekha and install OCEMS and alert system. The 

historical and current data of OCEMS along with alert 

generated must be available in public domain. Facility to be 

provided on SPCB portal to retrieve historical data for a defined 

period as presently it can be retrieved for day to day basis 

and./or 

vii. Direct SPCB to install online continuous monitoring system for 

water quality for all the locations established under NWMP and 

facility to be provided on SPCB portal to retrieve historical data 

for a defined period as well as current data by public. 

viii. Direct Respondents to stop any industry/process forthwith from 

discharging any polluted/waste water into the river 

Subarnrekha, and/or  

ix. Direct CPCB along with IIT-Roorkee to suggest minimum e-flow 

to be maintained in river Subarrekha and it’s tributaries. Based 

on report, authority of Subarnrekha Multipurpose Project shall 

be directed to release sufficient water to maintain minimum 

ecological flow suggested by the CPCB 

x. Direct Water Resource Department, Jharkhand to release 

sufficient water from Chandil Reservoir so that minimum e-flow 

shall be maintained in downstream  
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